SCHEDULE 11

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SAGAR AUTOMOBILES PVT LTD
(CIN-U50103MP1995PTC009670)

1. |Name of Corporate Debtor Sagar Automobiles Pvt Ltd
2. | Date of incorporation of Corporate Debtor 06/07/1995
3. | Authority under which Corporate Debtor is|Register of Companies - Gwalior
incorporated/Registered
4. |Corporate  Identity = No./Limited Liability | U50103MP1995PTC009670
Identification No. of Corporate Debtor
5. |Address of the registered office and principal |8/13, Babji Nagar, A.B. Road, Niranjanpur, Dewas
office (if any) of Corporate Debtor Naka, Indore Madhya Pradesh-452010
6. | Date of closure of Insolvency Resolution Process |28/07/2023
7. |Liquidation commencement date of Corporate| Hon’ble NCLT passed the Liquidation order on
Debtor 28/07/2023, the said order was received on
03/08/2023.
8. |Name and registration number of the Insolvency | Mr. Ishwar Lal Kalantri
Professional acting as Liquidator Reg. No. IBBI/IPA-001/1P-P01448/2018-2019/12439
9. |Address and e-mail of the Liquidator, as|Address: Office FH 183 Scheme No.54, Vijay Nagar,
registered with the Board Indore, Madhya Pradesh-452010
E-mail: ipkalantri@gmail.com
10. | Address and e-mail to be used for correspondence | Address: Office FH 183 Scheme No. 54, Vijay Nagar
with the Liquidator , Indore, Madhya Pradesh-452010
E-mail: ip.sagarauto@gmail.com
11. | Last date for submission of claims 02/09/2023

Notice is hereby given that the National Company Law Tribunal Indore Bench, has ordered the commencement
of liquidation of Sagar Automobiles Pvt. Ltd. on 28/07/2023, however, copy of the said order was received on
03/08/2023.

The stakeholders of Sagar Automobiles Pvt. Ltd. are hereby called upon to submit their claims with proof on or
before 02/09/2023, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means. The claim forms for the purpose of
submission of claims can be downloaded from the website of IBBI (https:/ibbi.gov.in/en/home/downloads),
relevant claim forms are available under Downloads Section of the website [Refer S. No. 3 in the Table — “Forms
under the Insolvency and Bankruptcy Board of India (Liquidation process) Regulations, 2016 ].

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted
under section 38.
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ISHWAR LAL KALANTRI
LIQUIDATOR FOR SAGAR AUTOMOBILES PVT. LTD.
Reg. No.: IBBI/IPA-001/IP-P01448/2018-2019/12439
1 Address: FH 183 Scheme No.54, Vijay Nagar, Indore,
Madhya Pradesh ,452010
Date: 08/08/2023
Place: Indore



UK triples fines for employing or housing illegal workers

45,000 per illegal worker for a first breach from the previous GBP
15,000, and to GBP 60,000 for repeat breaches from GBP 20,000.
Employers and landlords are expected to check eligibility of anyone
they employ or let a property to in the UK.

LONDON: Fines imposed on employers and landlords who allow
illegal migrants to work or rent from them are to be tripled from

next year, the UK announced on Monday. The UK Home Office said
from start of 2024, the penalty for employers will be raised to GBP

Actor Raghavendra's
wife dies in Bangkok
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GORANI INDUSTRIES LIMITED

CIN: L28121MP1995PLC009170
Regd. Office: 32-33, Sector-F, Sanwer Road Industrial Area, Indore-452 015 (M.P.)
Phone: 0731-2723202-3, E-mail: gorani.industries@yahoo.com, Website: www.goraniindustries.com

Unaudited Financial Results for the Quarter ended 30th June, 2023

(% in lakhs except EPS)

CAPRI GLOBAL HOUSING FINANCE LIMITED
A\PRI GLOBAL Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOUSING FINANCE LIMITED Lower Parel, Mumbai- 400013, Circle Office :- Capri Global Capital Limited 98, 2nd Floor,
Pusa Road, New Delhi — 110060

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under Quarter Ended Year Ended
PTI/ Bengaluru the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in S. .
exercise of powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules No. Particulars 30.06.2023 | 30.06.2022 | 31.03.2023
Prominent Kannada film ac- 2002, Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) (Unaudited) | (Unaudited) (Audited)
: " i i i i i ithi from the date of receipt of i
tor-director Vijay Raghaven- mentioned herein below to repay the amount mentioned in the notice within 60 days f ] pi 1 | Total Income from Operations 803.66 920.45 4204.73
B ave! the said notice. The borrower having failed to repay the amount, notice is hereby given to the - -

dra's wife Spandana died in Borrower(s)/Guarantor(s) and the publicin general that the undersigned has taken possession of the property 2 | Net Profit/ (Loss) for the period (before Tax,
Bangkok on Monday, the described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the Exceptional and / or extraordinary items#) 48.07 70.68 202.21
family said. said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's attention is invited to 3 | Net Profit / (Loss) for the period before tax

Spandana (44) had gone on provisions of sub —section (8) of section 13 of the Act, in respect of time available, to redeemthe secured assets. (after Exceptional and / or Extraordinary items#) 48.07 70.68 202.21

X . ) . The borrower in particular and the public in general are hereby cautioned not to deal with the property " :
4 .trlp to Thallands capital and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein 4 g?efgﬂéééhgﬁ?l ;Or:dtr;%f gzzigg?;;r?xitems#) 35.55 52.29 149.85
with her cousins, and under with interest thereon. s TomiC . I orth 5 . . :
Raghavendra too had joined S.| Name of the Borrower(s) / Descripti i otal Comprehensive Income for the perio
- ’ . ption of Secured Asset Demand Notice]  Date of he! °

them after completing his I : Guarantor(s) (Immovable Property) Date & Amount| Possession Ezcr?(;n ather. ggr:?:rte/hg?\ss?\)/s;égiw%e(na?tiﬁg:)r] &) 35.55 52.29 157.41
shooting schedules. 1. (Loan Account No. All that piece and parcel of Land admeasuring 3039 | 19-05-2023 | 03-08-2023 Eouty Share Canital 536.26 536.26 536.25

"Last night, she went to ] ’ LNHLKHD000057711 Sq Fts., Part of Khasra No. 169/20, Bandobast No. Rs. Quity Share Lapita : : :

i i of our Khandwa Branch 12, PH No. 7, Ward No. 41 Indira Colony Ward, - 7 | Reserve (excluding Revaluation Reserve) as shown

sleep ?nd did not get upin th-e — Manish Sharma (Borrowe)r) Village Lalbagh Mal, Tehsil and District burhanpur, 24,35,026/ in the Auéited bala%ce sheet of the previo)us year - - 588.18
morning. We believe it ivanka Sh Madhya Pradesh 450331, Bounded As: East By —
(death) is due to (complica- 'Apoorva', making a guest ap- Mrs. Priyanka Sharma Other’s Property , West By — Common Road, North 8 | Earnings Per Share (in %) (of % 10/- each)
tions arising from) low blood ~ pearance. Hariprasad said: (Co-Borrower) By —Other’s Property, South By — Other’s Property (for continuing and discontinued operations):
pressure," Sri Muralitoldre-  "Spandana did not get up in Place : INDORE Date : 08-08-2023 Sd/- (Authorised Officer) For Capri Global Housing Finance Limited (CGHFL) Eﬁ; ?,ﬁj{gd 8;22 8:82 3;33
porters here, quoting his the morning. They are Notes:

saying it's a heart attack".

Chief Minister Siddarama-
iah and Deputy Chief Minis-
ter DK Shivakumar and sev-
eral others expressed shock
over her death and offered
condolences.

brother Raghavendra who
called him up from Bangkok.

Spandana is the daughter
of retired police officer BK
Shivaram and niece of Con-
gress MLC BK Hariprasad.
She had acted in a movie

A. The above is an extract of the detailed format of Quarterly / Annual Financial Results filed with the stock
Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulation, 2015.
The full format of the Quarterly / Annual Financial Results are available on the Stock Exchange Website
www.bseindia.com and on the Company's Website www.goraniindustries.com.

B. The impact on net Profit / (Loss), total comprehensive income or other relevant financial items due to changes in
accounting policies shall be disclosed by means of a foot note: N.A.

C. Exceptional items adjusted in the statement of profit and loss in accordance with Ind-AS Rules.

For and on behalf of the Board
Nakul Gorani Sanjay Kumar Gorani

Whole Time Director Managing Director

DIN: 06543317 DIN:00055531

Aadhar Housing Finance Ltd.

Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway
and M.V. Road, Andheri (East), Mumbai - 400069

Indore Branch : Plot No. 4 & 5, Shop No. 105, 107, 109, First Floor, Shekhar Central, Palasia Square, Manoramaganj,
A.B.Road, Indore 452001 (Madhya Pradesh)

POSSESSION NOTICE Appendix IV (for immovable property)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise
of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,

HOUban Finance Ltd

VIGILANCE

Place : Indore
Date : 07.08.2023

George Floyd killing: Ex-cop
handed state sentence

Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned
AP | Minneapolis (US) aiding and abetting second- herein below to repay the amount mentioned in the noticg within 60 Qays from the date of receipt of the said notice. ‘
degree manslaughter The porrower having failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantpr(s) aqd the
Tou Thao. the last former Tn his ruling Cah]'jl said public in general that the undersigned has taken possession of the property described herein below in exercise of \\
Minneapo’lis police officer  Thao's actions’ separated powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security A\
convicted in state court for  Chauvin and two other for- Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub section (8) of section 13 of W ORTH

his role in the killing of
George Floyd, was sen-
tenced Monday to 4 years

mer officers from the
crowd, including an emer-
gency medical technician,

the Act, in respect of time available, to redeem the secured assets.The borrower in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of
AHFL foranamount as mentioned herein under with interest thereon.

WORTH PERIPHERALS LIMITED
CIN : L67120MP1996PLC010808
Regd. Office : 102, Sanskriti Apartment, 44, Saket Nagar, Indore-452018 (M.P.) India

and9months. Thaohadtes- allowing his colleagues to 8. Name of the Borrower(s)/ Description of Secured Demand Notice | Date of Phone: 0731-2560267, 2560348 | Telefax : +91-731-2563425 Rs. in Lakh
t]'ﬁed']‘_hat hemerely serve(% continue restraining Floyd N.| Co Borrower(s) (Name of the Branch) Asset (Immovable Property) Date & Amount | Possession E-mail : investors@worthindia.com | Website : www.worthindia.com (R, in Lakhs)
as a "human traffic cone" and preventing bystanders (Loan Code No. 00300000720 & | All that part & parcel of property bearing, Flat No.| 15-05-2023 RACT O AUDITED A AL R OR
when he held back con- from providing medical 00300002520/ Indore Branch), 304 Third Floor Plot No. M-06 And Vrindavan m QUARTER DED 30 0
cerned bystanders who aid. "There is proof beyond 1 | Late. Raju Kodwani (Represented [ Dham Appt Shri Krishna Paradise Colony, Indore| = .’ 03-08-2023 =
gathered as former Officer a reasonable doubt that Through The Legal Heir) (Borrower) | 452001(M.P) Boundaries: East: Road, West: & Standalone Consolidated
Derek Chauvin, who is Thao's actions were objec- Mamta Kodwani (Co-Borrower) [ Other Land, North: Road, South: Plot No. M -7 %1,83,838/- St Particulars Quarter Ended Year Ended Quarter Ended Year Ended
white, knelton Floyd'sneck tively unreasonable from Rajesh Solanki (Guarantor) No, 30.06.2023 | 31.03.2023 | 30.06.2022 |  31.03.2023 | 30.06.2023 | 31.03.2023 | 30.06.2022 |  31.03.2023
for 9 1/2 minutes while the  the perspective of a reason- Place : Indore Authorised Officer Unaudited | Audited | Unaudited Audited Unaudited | Audited | Unaudited Audited
Black man pleaded for his  able police officer, when Date : 08-08-2023 Aadhar Housing Finance Limited 1/ Total Income from operations | 4,282.94 | 4,845.84 | 6,063.60 | 2127182 |5891.40 | 6,752.58 |8,296.24 | 29,749.17
life (()in Mayﬁ5, 2020. ? by(i Zﬁewgdundef the tOt?I‘l;lty of 2 | Net Profit for the period 483.62 | 549.76 | 608.58 2,332.03 536.15 | 662.10 | 739.42 2,874.34
stander video capture e circumstances. ao's (before Tax and Exceptional
Floyd's fading cries of "I  actions were even more un- I D F c F | RST B an k I.l m “ed Items)
can't breathe". reasonable in light of the ile Capital First Limi i imi IDFC FIRST 3| Net Profit for the period 48362 | 54976 | 60858 | 233203 | 536.15 | 66210 | 73942 | 2,874.34
At (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
Floydskilling touched off  fact that he was under a and presently known as IDFC First Bank Limited) | CIN : L65110TN2014PLC097792 Bank before tax
protests and forced a na-  dutytointervenetostopthe Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031. (after Exceptional Items)
tional reckoning of police other officers'excessive use Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022 4| Net Profit for the period
brutality and racism. Hen-  of force and was trained to NOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION after tax attributable to
nepin County Judge Peter  render medical aid," Cahill OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 Owners of the company 35413 | 411.97 | 475.75 1,803.92 354.96 | 409.40 | 476.70 1,806.43
Cahill found Thao guilty of  wrote. I:he f:)llf)l\:n_'ingt; Itj?rrf:wsrs anc: co-botrrc:iwe_rtsh a}\salilgd Bthelselilpw{ tmzntio(?ed secutrled kIoans fromI [I)I?:I::CFEIRtS; Baknll(_ Li_:ni(tit)ec_ir r(]erlstwhile% Non controlling interest 2423 | 5532 | 6251 259.68
apital First Limited, amalgamated wi ank Limited and presently known as irst Bank Limited) The loans o
o o o the below-mentioned borrowers and co- borrowers have been secured by the mortgage of their respective properties. As they have Total 35013 | 41197 | 47575 1.803.92 37919 | 46472 | 53921 2,066.11
MU.].t 1nat10nal forGe f]_ ght S failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loan were classified | | 5 | Total comprehensive
as NPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited, income attributable to
. . : amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective Owners of the company 354.83 | 415.35 | 47555 1,806.73 355.66 | 412.78 | 476.51 1,809.24
S u Orn W]_ lre ]_n yprus notices issued more particularly described in the following table and further interest on the said amounts shall also be applicable Non Controlling Interest %73 55.32 62,51 250,68
and the same will be charged as per contractual rate with effect from their respective dates. - - - .
Outstanding Total 354.83 | 41535 | 47555 | 1,806.73 379.89 | 468.10 | 539.02 | 2,068.92
AP / Nicosia (Cyprus) Loan Name of Section © - P
'S“Ll Account T{g::f borrowers and| 13 (2) :érrlosl;r‘l:tﬁis;‘ Property Address 6 :;Zfeu\rale#:az.ﬁl:]alr’z:::ll:ﬂ) 1,575.10 | 1,575.10 | 1,575.10 1,575.10 | 1,575.10 | 1,575.10 | 1,575.10 1,575.10
A multinational force is help- —— No. co-borrowers |Notice Date| 45 (2) Notice - .
: " 7 | Other equity (excluding 12,707.24 12,708.08
ing Cyprus fight stubborn 132061224 Home |1. Mukesh 10.06.2023 INR All That Piece Or Parcel Of House No. 99, Situated At Ward revaluation reserve)
wildfires in the summer heat, Loan Patidar 3,08,777.94/- |No. 02, Village Karju, P.h. No. 05, Tehsil: Dalouda, District: . . .
with Lebanon joining Greece 2. Vidhya Bai Mandsaur, Madhya Pradesh-458667, Total Area 1170 Sq.|| |8 B:rs's‘ilg:':ff'tt'r“’d Earnings| 224 | 262 302 11.45 225 | 260 303 n4
and Jordan in sending air- Patidar Feet, And BoundedAs ;- East: Mr. Shantilal, West : Road, gxceptional items (Rs.)
craft to fight a blaze that has _ North: Rf)ad, South : Mr. Nandlal NOTES TORESULTS.
scorched miles of mountain- 2 | 38255659 Logn 1. V.Uendra 24.05.2023 INR A"Th.at Piece And Parcel O.f Plotimakan No. 09, Ward N.o 14, 1 The above results for the quarter ended 30th June, 2023, which have been subjected to limited review by the Audit Committee and subsequently
ous terrain., officials said on Against | Singh 9,74,295.44/- | Abadi Survey No. 90, Situated At Ph. No. 42, Village approved by the Board of Directors at its meeting held on 7th August, 2023 in terms of Regulation 33 of SEBI (Listing Obligation and Disclosure
) . Property |2. Maya Kunver Melukhedi, Tehsil; Tal, District: Ratlam (m.p.), Madhya Requirements) Regulations, 2015.
MondaY- Cyprus F oreign Pradesh-457226, Measuring Length: 10 Meter & Width: 8.10 2 The above financial results have been prepared accordance with the Indian Accounting Standards (Ind As) as prescribed under Section 133 of the
Ministry spokesman Meter. Total Area’ 871.43 Sq. Ft., And Bounded As : East : Companies Act 2013 read with the relevant rules issued thereunder and other accounting principles generally accepted in India.
Theodoros Gotsis told The Gali, West: General Raod, North : Gali, South : House Of| | > Skeniuioseand Conconiutes megfgge?gntsglsepgfr e %’;&sanﬁ; g’:,g:;gg{z operating segment fo the continued operations in the
Associated Press that neigh- Bharatsingh 4 The company is having control over the subsidiary entities “M/s Yash Packers, Mumbal B Wgrth Wellness Private lelted Indore" and "Worth India

Pack Private Limited, Indore" and results have been consolidated as per Ind AS 110-* “Con  Financial " notified under Section 133

of The Companies Act, 2013.

Date : 07.08.2023
Place : INDORE

boring Lebanon is expected
to send a pair of choppers as
the wildfire continues to
reignite on several fronts.
Two Greek Canadair aircraft
have been dispatched to help
douse the fire in the moun-

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table with contracted
rate of interest thereupon from their respective dates and other costs, charges etc., within 60 days from the date of this publication,
failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and section 14 of the SARFAESI Act,
against the mortgaged properties mentioned hereinabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) . Further you
are prohibited under Section 13 (13) of the said Act from transferring the said secured assets either by way of sale/lease or otherwise.

For Worth Peripherals Limited
Sd/-

Raminder Singh Chadha
Managing Director
DIN:00405932

Environment Minister Pet-
ros Xenophontos scorched
around 3.2 square miles (8.5
square kilometres) of land.

Aot 9. dh.ud.-33004/99 REGD. No. D. L.-33004/99

tains about 11 miles (17 kilo- Environment Ministry Sec- Authorized off.Sd/'
metres) north of the coastal retary Andreas Gregoriou, IDFC F." orized DTricer
irst Bank Limited

who is coordinating firefight-
ing efforts, told state-run
Cyprus News Agency that
talks are ongoing with Israel
for additional air support if
needed. Greece's Civil Pro-
tection Ministry said 20 tons
of fire retardant is also on its
way to Cyprus.

town of Limassol.

Jordan has sent three air-
craft of its own, including
two Super Puma helicopters
and a Russian-made Mi26
helicopter.

The multinational effort
is battling a blaze that ac-
cording to Agriculture and

Date : 08.08.2023
Place : Indore

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited
and presently known as IDFC First Bank Limited)

POSSESSION NOTICE

WHEREAS, the authorized officer of Jana Small Finance Bank Limited (Formerly known as Janalakshmi Financial Services Limited).,
under the Securitization And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to
the borrower(s)/ Co-borrower(s) calling upon the borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days from the date of receipt of the said notices, along
with future interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and/ or realisation.

4 ShT
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EXTRAORDINARY

SCHEDULE Il

- - W || - WOS 3 - IY-WOT (ii)
FORM B ﬁr, Loan No. Borrower/ Cow-IBorrowerl 13(.2) Notlce. Date/ Date / Time &-Type of Part Il - Section 3 - Sub-section (i)
PUBLIC ANNOUNCEMENT o. Guarantor/ Mortgagor Outstanding Due (in Rs.) as on Possession
(Regulation 12 of the Insolvency and Bankruptcy Board of India 1 24.04.2023, Rs.2,14,332.75 (Rupees Two Lakh Date: 05.08.2023 B -
(Liguidaton Process) Regulations, 2016) 4557944000428 | ) M- Pavan, Slo. Ghaseeram, | o o ucand Three Hundred Thirty Two | Time: 12.20 PM : Published by Authority
FOR THE ATTENTION OF THE STAKEHOLDERS OF 2) Mrs. Rekha Bai, Wio. Pavan | 54 Seventy Five Paise Only) as on 18.04.2023 | Symbolic Possession . 3313] 4 e, qUAR, OFTE 2, 2023,/4TAV 11, 1945
SAGAR AUTOMOBILES PVT LTD (CIN-U50103MP1995PTC009670) Description of Secured Asset: Al that piece and parcel of land bearing House No.22, admeasuring area of 500 Sq.ft., No.3313] NEW DELHI, WEDNESDAY, AUGUST 2, 2023/SHRAVANA 11, 1945

together with construction thereon, Part of Survey No.255, P.H. No.8, situated at Village Majra Bagudee, within the limits of

St.No. PARTICULARS DETAILS
1. |Name of corporate debtor Sagar Automobiles Pt Ltd Grampanchayat Ruie, Tehsil Ghattiya & District Ujjain (M.P.). Bounded by: East by: House of Gorelal, West by: House of MINISTRY OF RAILWAYS
2. | Date of incorporation of corporate debtor | 06/07/1995 Prakash, North by: House of Ghanshyam and South by: Common Road. Western Railway (Construction Organization)
3. | Authority under which corporate debtor | Register of Companies - Gwalior 2 1) Mr. Ran Singh, 05.04.2023, Rs.2,05,848.40 (Rupees Two Lakh Date: 05.08.2023 NOTIFICATION
is incorporated /registered 36419440000043 | S/o. Rugnath, 2) Mrs. Jatan | Five Thousand Eight Hundred Fourty Eight and Time: 01.05 PM
4. |Corporate Identity No. / Limited Liability | U50103MP1995PTC009670 Bai, W/o. Ran Singh Fourty Paise Only) as on 15.03.2023 Symbolic Possession Mumbai, the 2nd August, 2023

Identification No. of corporate debtor
5. |Address of the registered office and
principal office (if any) of corporate

Description of Secured Asset: All that piece and parcel of land bearing Abadi Khasra No.65, admeasuring area of 480 Sq.ft.,
together with construction thereon, P.H. No.35, situated at Village Itawa, within the limits of Grampanchayat Pipalya Sarang, Tehsil
Nagda & District Ujjain (M.P.). Bounded by: East by: Rajesh, West by: Ramsingh, North by: CC Road and South by: Open Land.

S.0. 3464(E).- In exercise of the powers conferred by sub-section (1) of section 20A of the Railways Act,
1989 (24 of 1989) (herein after referred in as the said Act), the Central Government after being satisfied that
for the public purpose, the land, the brief description of which is given in the schedule annexed hereto, is

8/13, Babiji Nagar, A.B. Road, Niranjanpur, Dewas
Naka, Indore Madhya Pradesh - 452010

debtor . - ! ‘ ° ¢ 1ot )
6. |Date of closure of Insolvency Resolution | 28/07/2023 3 1) Mr. Jitendra Bha.t|, 20.04.2023, Rs.3,55,790.81 (Rupees Three Lakh | Date: 05.08.2023 _requu"ed for exec_utlon of Nlmz?\ch—RatIam doubling Projectin the State of Madhya Pradesh, hereby declares its
Process 45579448?000062 p Slo.MF}'ralFl,lqd Bhét' Fity Five Th H N Ti 230 PM intention to acquire such land;
7. |Liquidation commencement date of Hon’ble NCLT passed the Liquidation order on 45579670000020 (P;c:i:ur),s'Z) ﬂtr.a';raﬁ::; : téigrﬁ; On(;u;:si?')er:llj)nasuzgrfg oiniéé:nd ime: 02.30 Any person interested in the said land may, within a period of thirty days from the date of publication of

corporate debtor 28/07/2023, the said order was received on Symbolic Possession| | this notification in the Official Gazette, raise objection to the acquisition and use of such land for aforesaid

Chandra, S/o. Gordhan Lal

8. Name and registraion rumber of e ?Ai/?:ﬁgﬁm Kalant Description of Secured Asset: All that piece and parcel of land bearing Western Part of Plot/ House No.101, admeasuring area| | PUTPOSe under Sub.-Se.ctlon (1) of Section 20D of the said Act; ) y
insolvency professional acting as Reg. No. of 51.99 Sq.mtrs., together with construction thereon, Part of Land Survey No.1507/1, situated at Rajeev Gandhi Nagar Colony, Every such objection shall be made to the competent authority, namely, Additional Collector &
liquidator IBBYIPA-001/IP-PO1448/2018-2019/12439 Agar Road, Ujjain, Tehsil & District Ujjain (M.P.). Bounded by: East by: Remaining Part of House of Mr. Sohan Bhati, Competent Authority, District- Ratlam (M.P.), in writing and shall set out the grounds thereof and the
9. [Address and e-mail of the liquidator, as | Address: Office FH 183 Scheme No.54, Vijay West by: House of Mr. Prem Narayan, North by: Lane/ Common Road and South by: House of Mr. Bhurulal. competent authority shall give the objector an opportunity of being heard, either in person or by legal
registered with the Board Nagar, Indore, Madhya Pradesh - 452010 4 1) Mr. Rameshwar Chawda, practitioner and may, after hearing all such objections and after making such further enquiry, if any as the

31.03.2023, Rs.4,33,977.90 (Rupees Four Lakh
Thirty Three Thousand Nine Hundred Seventy
Seven and Ninety Paise Only) as on 15.03.2023

Date: 05.08.2023
Time: 03.00 PM
Symbolic Possession

Slo. Kelash Chandra (Prop.
M/s. Guru Kripa Patasa),
2) Mrs. Bhavana, Wio.
Rameshwar
Description of Secured Asset: All that piece and parcel of land bearing House No.04, admeasuring area of 27.88
Sq.mtrs., together with construction thereon, Part of Land Survey No.7/1 (g), situated at Rami Nagar, Gram Neemanvasa, Tehsil
& District Ujjain (M.P.). Bounded by: East by: Plot of Mr. Ramkumar Sharma, West by: Open Plot, North by: Colony Road and

South by: Plot of Mr. Premnarayan.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein above have failed to repay the amounts due,
notice is hereby given to the Borrower's mentioned herein above in particular and to the Public in general that the authorised officer;
of Jana Small Finance Bank Limited has taken possession of the properties/ secured assets described herein above in exercise

competent authority thinks necessary, by order, either allow or disallow the objections;

Any order made by the competent authority under Sub-Section (I1) of Section 20(D) of the said act shall
befinal;

The Map (plan) of the land coming under this notification can be seen in the office of Additional Collector
& Competent Authority, Ratlam and Deputy Chief Engineer (Construction) Western Railway, Ratlam.

SCHEDULE

Brief description of land with or without structure to be acquired for special Railway project named Nimach-
Ratlam doubling project.
Name of District: Ratlam

E-mail: ipkalantri@gmail.com

Address: Office FH 183 Scheme No.54, Vijay
Nagar , Indore, Madhya Pradesh - 452010

E-mail: ip.sagarauto@gmail.com

11. | Last date for submission of claims 02/09/2023

Notice is here by given that the National Company Law Tribunal Indore Bench, has ordered the
commencement of liquidation of Sagar Automobiles Pvt. Ltd. on 28/07/2023,however, copy of the
said order was received on 03/08/2023.

The stakeholders of Sagar Automobiles Pvt. Ltd. are here by called upon to submit their claims with
proof on or before 02/09/2023,to the liquidator at the address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other

10. [Address and e-mail to be used for 45579440000072

correspondence with the liquidator

Name of Tehsil: Ratlam Rural

fcor?#:;ogzrn‘{ﬁ)é S;L?r?(')tstg eo?fﬂ;\ﬂ;gneopfmc?;mecrzg”t‘)gyd%ﬁ%;Z’égﬁfgﬁ"{ﬁ?&i@i‘n{}h;ﬂ?g} of powers conferred on him under Section 13(4) of the said a_ct read with Rule 8 pf the .said rules on the Qat.es mentioned above. S. Name of P.H. Khasara Acquired Land Area Type of Land Remarks
(https://ibbi.gov.in/en/home/downloads), relevant claim forms are available under Downloads The ABorrower‘s/ Co-Borrower‘s/ Guara.ntor's/ qugagors mentioned herein above.m parﬂcular anq the Publ!c in general are hereby No Village No. No. In Sqm In Hect Irrigated / Unirrigated
Section of the website [Refer S. No.3 in the Table — “Forms under the Insolvency and Bankruptcy | | cautioned not to deal with the aforesaid properties/ Secured Assets and any dealings with the said properties/ Secured assets will ’ ’ : ’ i
Board of India(Liquidation process) Regulations, 2016”]. be subject to the charge of Jana Small Finance Bank Limited. . .
Submissionoffalse or misleading proof of laims shal atiract penalties. Place: Ujjain Sdl- Authorised Officer 01 | Namli | 12 964 700 0.070 Irrigated -
In case a stakeholder does not submit its claims during the liquidation process, the claims submitted Date: 08.08.2023 For. Jana Small Finance Bank Limited 02 Namli 12 1020/5 900 0.090 Irrigated -
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and ate: Uo.Uo. ' " N
Bankruptcy Board of India(insolvency Resolution Process for Corporate Persons) Regulations, Registered Office: The Fairway, Ground & First Floor, Survey 03 | Namili 12 1020/6 300 0.030 Irrigated -
2016, shall be deemed to be submitted under section 38. negistered_Ulice: ' . ’
’ siersecton dﬂJANA SMALL FlNANCE BANK No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next Total 1900 0.190

ISHWAR LAL KALANTRI

LIQUIDATOR FOR SAGAR AUTOMOBILES PVT. LTD.
Reg. No.: IBBI/IPA-001/IP-P01448/2018-2019/12439
Address: FH 183 Scheme No.54,Vijay Nagar, Indore, Madhya Pradesh ,452010

Date : 08/08/2023

Place : Indore (Ascheduled commercial bank)

to EGL Business Park, Challaghatta, Bangalore-560071.
Branch Office: Plot No.306-A, PU 4, Scheme No.54, Near Country Inn Hotel, Main A.B. Road, Vijay Nagar, Indore-452010.

PAWAN KUMAR SINGH,
Chief Engineer (Construction) |

0486
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